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8hri M, C. Chagla: The first part of
the ques.ion is based on the assump-
tion that we are going to permit Shri
Phizo to come here. As I said, no de-
cision has been taken on it and no
decision will be taken without con-
sulting the Nagaland Government.

ofY wwe avy g : v oY Fafaeec
¥ WA GTHIT FY I8 HET § a1 A ?

Shri M. C. Chagla: I cannot dis-
close any correspondence of any talks
that take place between the Central
Government and the Chief Minister.
But I want to assure the House that
we will not go contrary to the advice
of the State Government of Naga-
Jand.

oft g omer wrew < A TR ETer oy
waw aff feqr war § ) e e
¥ i fafrees & ag ot wgr & f
ftft ¥ & s wrifevet
e g oY ot wfge ?

Shri M. C. Chagla: Well, the same
answer applies.

Shri Bal Raj Madhok (South Delhi):
It wag in the press and people talk
about . Still, you do not know
about it.

12.33 hrs.

RE: QUESTION OF PRIVILEGE
MsrerortiNg or Lok SAPHA PROCEED-
mas sy UNI AnD InDIAN Exprrss

Mr. Spesker: On the 8th July, 1967
Shri C. K. Bhattacharyya raised a
Question of privilege against the UNI
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and the Indien Express for misrepart-
ing of his speech in the Ho

the 4th July, 1967 and

that the UNI and the
wauld be asked in the first instance
to state what they had to say in the
maiter. 1 have since
from both the parties.

The General Manager and Editor of
the UNI in his letter dated the Tth
July, 1967 has stated “that there was
no error in reporting nor any refer-
ence to gherao attributed to Mr.
Bhat'echaryya” in the news agency
report circulated by UNI.

The Editor of the Indian Express, in
hig letter dated the 7th July, 1067, has
stated as follows:

“I have gone through the origi-
nal copy of the UNI Parliament-
ary repoit and of the report pub-
lished by us in our issue of July
5, 1967. Let me say at once that
the mistake is ours. I find that
one of our Sub-Editors, while
trying to compress the copy for
reasons of space, cut out a para-
graph and in doing so created the
erroneous impressféin that what
Mr. Dange said had been said by
Mr. Bhattacharyya. We are genu-
inely sorry about this mistake.
The Sub-Editor concerned has
been taken to task.”

Shri Nath Pal (Rajapur): Na, Sir.
He ought not to have been taken ¢to
task. ’

g

Mr. Speaker: 1 am reading that
letter. It says:

“The Sub-Editor concerned had
been taken to task. Moreover, we
made it a point to publish in our
issue of July 7 the PTI report of
Mr. Bhattachgryya's complaint
which makes it clear that he had
not said what had been gattributed
to him mistakenly in the Indian
Expregs.”

Shri Nath Pai: T e mistake could
fo"f been rectified without taking him
ask,

-



10889 Papers Laid
Mr Speaker: It goes on

“1 convey my apologies
both to the Speaker and to the
honourable Member concerned”

If the House, agrees, the Editor of the
newspaper may be asked to pubhsh
the correction and his regret in the
next 1ssue of the paper and the matter
be treatcd as closed thereafter

Some hon. Members: Yes

o W RAVET Wfiga (woitr)
wgraTd e WK T ARw ¥ o &
LLE

Shri S. M. Banerjee (Kanpur) Sir,
I have a submission

Mr. Speaker. You should not go on
raising 1ssues which arc not on the
agenda like this?

Shri S, M. Banerjee I am not re-
ferring to thig case

Mr. Speaker: Even if it 1s about
something else, without informing me
in advance, you raise something every
day I will not allow 1t It ;s no
proper You should inform me 1n ad-
vance what you want to raise

Shri N Sreekantan Najr (Quilon)
During the zero hour we can raise
questions which are not on the agenda

Mr. Speaker: Change the rules f
you want, I do not mmd it But,
under the rules as they are, nobody
can raise a subject 1n this way with-
out ;nforming me It 1s 3 misnomer to
call it the zero hour

Shrl N. Sreekantan Nair I want to
submit something

Mr. Speaker: Come to my cham-
ber We shall certamnly discuss it
Now, papers to be laid on the Tabie

12.25 hrs.

PAPERS LAID ON THE TABLE
Revicw or THE ACTIVITIES OF THRE FOOD
CORPORATION OF INDIA

The Minister of State in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Annasahib Shinde): I beg to lay on
the Table— |

(1) A copy of the Review of
Activties of the Food Cor-
poration of India since ;ts in-
ception (Placed in Library
See No LT-966/67]

(2) A copv of the Review of the
Food and Scarcity Situation
in India (July 1867) [Placed
n Labrary See No LT-867/
67)

12253 hrs

ESTIMATES COMMITTEE
MiNuTES

Shn P. Venkatasubbaiah (Nandyal)
Sir, I beg to lay on the Table a copy
each of the following —

(1) Minutes of the sittings of the
Estimales Committee relating
to their First and Second Re-
ports on the Ministry of Infor-
mation and Broadcasting—(1)
Film Institute of India, Poona,
and (1) Board of Film Censors,
Bombay

(2) Minutes of the sittings of the
Bstimates Committee relating to
their Third Report on the Min-
istry of Works, Housing and
Supply—Rural Housing

(3) Minutes of the sittings of the
Estimates Committee relating
to their Fourth, Fifth and Sixth
Reports on the Ministry of Edu-
cation—(1) National Museum,
New Delhi, and National Gal-
lery of Modern Art, New
Delhi, (1i) Indian Museum, Cal-
cutta, and Vietoria Memorial
Hall Museum, Calcutta; and
(ili) Salar Jung Museum, Hy-
derabad; and Archaeological
Museums



